Written Answers

The Deputy Prime Minister and
Minister of Finance (Shri  Morarii
Pesal): (a) and (b). Government
eharges rent for its accommodation
assessed in accordance with the pro-
visions contained in F.R, 45A subject
to a maximum of 10 per cent of pay
in the case of officers drawing emolu-
ments more than Rs. 150'- pm. and
7% per cent in the case of officers
drawing less than Rs 150'-pm. The
rentals of private accommodation in
elassified cities are much higher,
Government have, therefore, allowed
a subsidy in the shape of house ront
allowance for Government servants
who are no! provided with Govern-
ment accommodation ‘Thus, there is
mo anomaly 1n this matter

(¢) Does not arise
Transport Firms of Rohtak

3%70. Shri Madhu Limaye:
Dr. Ram Manohar Lohix:
Shri S. M Brnerjee:
Shri George Fernandes:

e

Will the Min.ster of Finance be
pleased to refer to the reply given
to Unstarred Question No. 309 on the
3rd November 1968 and state:

(a) whether the scrutiny and exa-
mination of the accounts of the
transport firms in Robtak District in
order to assess the evasion of lax by
these firms has since been completed;

(b) if so, the new tax assessment
made; and

{c) the fines/penalties imposed, if
any?

The Deputy Prime Minister and
Minister of Finance (3hri Morarji
Desal): (a) No, Sir

{b) and (c). Does not arise

Ms. Remfry & Bon.

$971. Shri Madhu Limaye:

Shri 8. M. Banerjee:
Dr. Ram Manohar Lohla:

Shrl George Fermandies:

Will the Minister of Finance be
plaased to refer to the reply given to
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Starred Question No. 345 on ‘he 17th
November, 1968 and state:

(a) whether under
Section 19(2) of the Foreign Ex-
change Regulationg Act have since
been completed;

(b) the amount of fine imposed on
Mis. Remfry and Son; and

(¢) whether the fine has been re-
covered?

The Deputy Prime Minister and
Minister of Finamce, (Shri Morarji
Desal): (a) On the completion of the
proceedings under section 19(2) of the
Foreign Exchange Regulation Act
instituted against M s Remfry & Son,
three show cause notices have been
1scued to them for contravention of
sections 94(1) and 5(1)(a) respec-
tively of the said Act. The adjudica-
tion procecdings are in progress.

(b) and (¢) Do not arise at this

stage.
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